
IN ThE 'CENTRAL At)MINI S TP TI VE TRI 3U NAL 
CU TThCC B CH;J TThCK. 

ORIGINAL APPLICATION NO. 27B OF1999. 
Cuttack this the 13th day of July, 2000, 

KUMARI D3AKI MOHANTh. 	 .., 	APPLICANT, 

vrs. 

UNION OR INDIA & ORS. 	 .... 

FOR INSTEJCTIONS, 

1. 	whether it be referred tothe reporters or not? 

2, 	whether it be circulated to all the Benches of the 
Central Arninistrative Tribunal or not? 	- 

L 
(G.NAiAsIMHAM) 	 SAI-I S. 
M EM3 ER(JUDICIAL) 	 IIICE.CHAI1? 	I1' 



C1TRAL ADMINISTR1IVE TRIBUNAL 
OJ TTAcK BCH$J TT?cK.. 

ORIGINAL APPLICAON NO 278 OF 1999, 

CO RAM 

THE HONOU R1tJ E MR,, SOMNATH SOM, VXC&..CHAI EMAN 

vim 

THE W)NOURABLE MR G.NARSIMHAM,Mrv1BEa (JUDL.). 

IKUMARI D3AKI MOiAN Th, 
23 years, 
D/ 0 S ri B)ub an and a H cI an ta 
4l1/Poartanivias.aharada, 	.... 	Applicant. 

By legal prctitiaer Mr4P,lcpadhi, Mvate. 

l 	Union of India represented  
th ri gb its Chief Pos  buas te 
Geral,Or1Ssa Circle, 
9hubaneswi, DiS t.Kh. rda..l, 

2 	Superintidt of p.,st offices 
Kejhar DiViSicfl, 
KecXJharga rh,, 
Di stg(eonj har4  

s ReSpondents. 

sy legal practiticier * Mr.S.Behera, 

dl.sanding cc.rnsl (central). 

*4• 

4 



LI 

ORDER 

MR. 	SCZ4!'AN $OM, VICE- CFiki RMAN $ 

I n this OrIginal Appi ic ati cxi under sec ti cn 

19 of the Administrative Tribunals Act1985, the applicant 

has prayed for quashing the o5er dated 17.6.1999 in which 

he was given notIce of cne month for termination of her 

appontm€nt as ED3pM,13rtania B ranch post office. Res nditS 

have filed cainter opposing the prayer of the app1icn 4 . 

We have heard Mr.p.K.padhi, learned CCj.iflsel 

for the applicant and M • Behera1  learned Additional 

Standing Coinsel appearing for the Respondeith and have 

also peruse the records. 

For the j rpose of considering this original 

Application, it is not necessary to go into too many facts 

of this case • It is only necessayto note that for filling 

up of the vacancy in the post of EDBrM,Bartania 3ranch P0st 

Office,the applicant- 5 case waS considered alonith otheri 

and she was selected ,given training and she joined on 

287,l996 as menticried in page 2 of the cointer.One Kali 

c .Mohaa, approached this Tribunal in o; No. 42/96 all eg1g 

ircegi1arity in the process of selection and the Tribunal 

in thei r order dated 15. 4.1.999 di rec ted that candda tu res 

of all the persons who were within the zone of consideration 

s iøi1d be considered afresh by the Departhental Authorities 

in accordance with the Rules and the best person amongst 

them shi11 be appoiflted.It is necessary to note that at the 

time of filing of CA 42/96 on 15.1.96 the present applicant 

had 	been selected and she was not made a party in that 



I- 

case.By way of interim order in OA No.42/96 it was ordered 

that any appointient made to the post of DB'1,BartTiia Sr), 

shall be subject to the result of this O.A. Itleref ore, 

after the OA No.42i'6 has been djspose5 of Departmental. 

Authorities issued the impuçjn& notice at Anneure-7 of the 

present application and the applicant has already handed over 

the charge to Overseer mails on 13. 7.1999 as menti cnedby 

learned c.tnsei for the applicant. I t  has been submitted by 

learned cotnse1 for the petitioner that in p.1rsuanCe of the 

order dated 16,7,1996 at Annexure2, applicant has jctned 

the pt on 23,7,1996 and her service9 have been terminated on 

17,71999,She has thus, cnplet& abt three years of 

service minus a fe.' days. It  is submitted by learned cainse1 

for the petitier that termination of her service not because 

of any lapses on her part and in vii of this, accordiqg to 

the existing instructions of the DG pts name of the applicant 

shall be kept in a waiting list and she should be offered 

al te r na ti ye enpl m en t by the Depa r tm en t, pr on the adrni tt 

pleadings of the parties we find that the applicant was original 

selected and because of the onier of this Tribunal in 

OANO.42/96 her servIces have been terminated.She had p.it in 

three years of service and therefore, we direct the Departmental 

Authorittes to keep the petitioner's name in a waiting list 

and offer her alternative employment as EDBPm in aCcoance 

with the CjCular of the DG posts. 

4. 	 With the aoove observaticns and directias, uie 

OA is disposed of.No costs. 

(GARASIMHJ4) 	 (SOMNA 
MB ER(JTJDICIAL) 	 VICE-CHA Amral  
KNM/c:PA. 


